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Order dated 21.03.2017
CP No. 1/2015 CA No.2/2016 Shanti Refrigeration Industric s
Pyt Ltd

The present case is received as a transferred case from the Hon' ble
High Court of Uttarakhand at Nainital as per the communication recei e
from Registrar General of High Court of Uttarakhand at Nainital As pel
vide his letter No. 1539/UHC/M.B Section, dated 21.02.2017 the present
(company petitions) bearing No. 1/2016, 2/2016. 6/2016. 5/2016 an
1/2014 are transferred to this Bench as per Section 434 (1) of the

Companies Act 2013 and relevant rules for hearing and disposal.

The Registry is directed to make scrutiny of the same and issue 4
fresh notice to the parties concerned and to the Central Government
through office of the Regional Director (N.R.) and office of the Official
Liquidator attached to the Hon’ble High Court Uttarakhand, Nainital.

List the matter on 17" April 2017.
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